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To,

The Registrar General,

Hon’ble National Green Tribunal,
Copernicus Marg,

New Delhi-110001

Subject- Submission of compliance report in OA No 1 16/2014 in the matter of Meera
Shukla vs. Municipal corporation Gorakhpur & others.

Sir,
Please take reference of the above mentioned subject. Earlier in compliance to the

order dated 24.09.2019 passed by Hon’ble NGT New Delhi in OA No 116/2014 in the

matter of Meera Shukla vs. Municipal corporation Gorakhpur & others the compliance

report had been filed in Hon’ble NGT on dated-20.12.2019. (Photo copy enclosed).

Further the latest compliance status is enclosed herewith with allAnnexures for your

information please.
It is also requested that the compliance report may be presented before the

Hon’ble Tribunal.

Enclosure-As above
Yours Sincerely,

12,670
(N.K.Chauhan)
CEO-6

Copy to- Shri Pradeep Mishra, Advocate, Supreme Court, B-235, Sector-XiX, Noida,
District-G.B. Nagar, 201301 for information and necessary action.

/

CEO-6

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppch.com - Web Site: www.uppcb.co
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Latest Information related with Order dated: 24.09.2019 in OA No- 116/2014
Meera Shukla Vs Municipal Corporation, Gorakhpur and Others by Hon'ble

NGT, New Delhi-

In compliance of the order dated:24.09.2019 in OA No- 116/2014 Meera Shukla Vs
Municipal Corporation, Gorakhpur and Others by Hon'ble NGT, New Delhi, A compliance
report has been submitted by Board vide office letter dated: 20.12.2019. Copy of the said
letter is annexed as Annexure-01. In continuation of that, the latest information for the same
is as follows:-

1. That imposing the environmental compensation of the rupees 4.40 Lacs against the
M/s Malvika Cement Pvt Ltd, Rae-bareilly, a report has been submitted to Hon'ble
NGT, New Delhi by UPPCB on date: 29.09.2019.

Department of Environment, Forest & Climate Change, Government of UP
vide letter dated: 28.04.2020 has requested to Chief Secretary, Government of UP to
publish a government order (GO) in consultation with Department of Industrial
Development, Department of Energy & CGWA to prevent the electric connection &
ground water extraction of the industries whom do not have valid permission from
UPPCB.

(Copy of Said Letter Dated: 28.04.2020 is enclosed as Annexure-2).

9. That following directions under the section 5 of Environment (Protection) Act, 1986
has been issued to the District Magistrate, Ayodhya vide UPPCB letter dated:
01.01.2020 for discharge of treated effluent through tihura drain from M/s Yash Packa
Ltd (Old Name- M/s Yash Papers Ltd.), Darshan Nagar, Ayodhya and for preventing
the discharge of untreated domestic sewage in Tihura drain.

e That the all check dams which were erected by farmers, should remove
immediately.

e That the discharge of untreated domestic effluent in Tihura drain, generated
from population of village situated along the banks of Tihura drain, should be
stopped.

e For the stream line flow of effluent in Tihura drain, it is required to remove the
sludge from Tihura drain and the desilting should be carried out by the M/s
Yash Packa Ltd.

That for the compliance of above said directions, again a request was made to
District Magistrate, Ayodhya vide UPPCB letter dated 28.05.2020.
(Copy of Said Letter Dated: 28.05.2020 is enclosed as Annexure-3).

That in view of non-compliance of above said direction by District Magistrate,
Ayodhya, a request is made to UP Government vide UPPCB letter dated-09.06.2020
for issue of necessary directions to the District Magistrate, Ayodhya.

(Copy of Said Letter Dated: 09.06.2020 is enclosed as Annexure-4).

3. That M/s BRD Medical College & Hospital (Nehru Hospital), Gorakhpur has not
deposited the environmental compensation, so in view of that UPPCB vide its letter
dated 18.10.2019, issued a reminder to deposit of environmental compensation.

(Copy of Said Letter Dated: 18.10.2019 is enclosed as Annexure-3).

G o

SA-
-6 — ) — ¢kO

Scanned with CamScanner




4. That in view of compliance of recommendation made by joint inspection team of
CPCB & UPPCB and deposition of environmental compensation, Consent Water
under the section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
Consent Air under the section 21/22 of Air (Prevention & Control of Pollution) Act,
1981 has been granted to M/s KM Sugar Mills Ltd (Sugar Unit), Masaudha, Moti
Nagar, Ayodhya. The consents are valid upto 31.12.2021. '

That CPCB & UPPCB jointly inspected the M/s KM Sugar Mills Ltd

(Distillery Unit) on date: 04.02.2020. The joint inspection report is enclosed as

Annexure-6. In view of installation CPU & additional unit of STP and compliance of

carlier directions, the UPPCB has granted the conditional consent with zero discharge

| to the industry. For earlier violation, an environmental compensation of rupees 26.8
‘ Lacs, has been imposed to the Unit.

For revision of environmental compensation, unit has submitted the
representation to the UPPCB and the representation is under consideration.

(Copy of Said representation is enclosed as Annexure-7).
5. That Following industries did not deposit the environmental compensation-
e M/s Bharti Research & Breeding Farm, F.L.-27, Sector-13, GEEDA,
Gorakhpur.
e M/s Mother Sri Dairy, D-1/3D, GEEDA, Gorakhpur.
e M/s Alkane Construction Pvt Ltd, FL-24, Sector-13, GEEDA, Gorakhpur.
e M/s Bumnette Pharmaceuticals Pvt Ltd, FL-1, Sector-13, GEEDA, Gorakhpur.
e M/s Gorakhnath Agro Industries Pvt Ltd, FL20/27, Sector-13, GEEDA,
Gorakhpur.
e M/s Royal Sawera Foods Pvt Ltd, FL-28, Sector-13, GEEDA, Gorakhpur.
In view of above said fact, a request was made to District Magistrate, Gorakhpur vide
UPPCB letter dated: 19.05.2020 for recovery of environmental compensation amount

as per the land- revenue.
(Copy of Said Letter Dated: 19.05.2020 is enclosed as Annexure-8).

6 & 7. That in compliance of Hon'ble NGT order, a committee was formed under the
chairmanship of Principal Secretary, Irrigation & Water Resource Department,
Government of UP. Several meetings (On dates- 17.12.2019, 23.01.2020,
11.02.2020 & 04.06.2020) were organized about the Ramgarh Tal. Said
meetings were attended by officials from Housing & Urbans Planning
Department, UPPCB, CPCB, Urban Employment & Poverty Department &
Gorakhpur Development Authority. A letter has been issued by irrigation and
water resources Department, Gov. of UP vide letter dated 05.06.2020 to all
concerning department and concerning DM of submitting the action taken
report. Report of committee will be submitted by Principal Secretary,

Irrigation & Water Resources Department, Government of UP in the Hon'ble

NGT.
(Copy of Said Letter Dated: 05.06.2020 is enclosed as Annexure-9).
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To,
The Registrar,
Hon’ble, National Green Tribunal,
Copernicus Marg,

New Delhi- 110001
16/2014 in the matter of Meera

Sub: Submission of Compliance report in 0.A. no. 1
Shukla Vs. Municipal Corporation Gorakhpur & Others:

Sir,
In compliance to the order dated 24.09.2019 passed by Hon’ble NGT, New

Delhi in O.A. no. 116/2014 in the matter of Meera Shukla Vs. Municipal Corporation
with annexures.

Gorakhpur & Others the compliance report is enclosed herewith
It is requested that the compliance report may be presented before the

Hon’ble Tribunal.

Enclosures: As above
; iAihish 'Fiwari)

Member Secretary

Yours Sincerely,

Copy to:
ra Advocate, Supreme Court, B-235, Sector-XiX, Noida

Shri Pradeep Mis
District-GB Nagar, 201301 for information and further necessary action.

=T

™ember Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppch.com - Web Site: www.uppcb.com
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Compliance report of order dated 24.09.2019 passed b Hon’ble

NGT, New Delhi in O.A. no. 116/2014 Meera Shukla Vs. Municipal
Corporation Gorakhpur & Others:

1. Issue covered in Directions of Hon'ble NGT: “Action taken report

filed by the CPCB on 17.09.2019 in respect of M/s Malvika Cement
Pvt. Ltd., Raebareli, Uttar Pradesh. The Chief Secretary, Uttar
Pradesh may have it examined as to how electricity connections are
given without consent to Operate merely on consent to establish and
why tubewells are being allowed to be dug without permission of the
CGWA. An appropriate  mechanism be evolved to remedy such
illegalities in future anywhere in the State. The Chief Secretary, Uttar
Pradesh may have it examined as to how electricity connections are
given without consent to Operate merely on consent to establish and
why tubewells are being allowed to be dug without permission of the
CGWA. An appropriate mechanism be evolved to remedy such
illegalities in future anywhere in the State”.
Action taken for Compliance: UPPCB has requested Department of
Environment, Forest and Climate Change, Government of U.P. vide
letter dated 20.11.2019 for directions from the level of Chief Secretary,
Uttar Pradesh to Department of Infrastructure & Industrial,
Development and Department of Energy for ensuring Consent to
Establish from UPPCB & NOC from CGWA prior to issuing Electricity
Connection in favour of industrial units. Copy of the said letter is
annexed as annexure-01.

2. Issue covered in Directions of Hon'ble NGT: “Action taken report
filed by the UPPCB dated 23.09.2019 in respect of M/s Yash Pakka
Ltd. and the conduct of the SDM, Ayodhya in dealing with the matter.
According to the farmers, bandh was erected to prevent polluting
discharge damaging the agricultural fields. However, according to the
SDM, the bandh was removed to check stoppage of flow of the drain.
The drain needs to be kept clean and its flow need not be obstructed”.

Action taken for Compliance: Joint inspection has been carried out
by the team of CPCB/UPPCB officers on dated 23.10.2019 &

L
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24.10.2019, Thp [nspect:on report has been received on 25.11.2019.
Copy of the said lnspection report is Annexed as Annexure-02. The
salient recommendation of the joint committee are as under:

1:ho pondin'g anc{ obstacle of flow causes anaerobic condition in the
]()Dhura Drain, which further deteriorates the water quality.
U_l P(?B has requpstec_i Dist(ict Magistrate, Ayodhya for issuing

ensuring discharge of only treated domestic effluents/sewage
generated from the villages located along the drain. Copy of the said
letter is Annexed as Annexure-03.

. Issue covered in Directions of Hon'ble NGT: “Report of the UPPCB
on the subject of environmental compensation payable by M/s B.R.D.
Medical College & Hospital (Nehru Chikitsalay), Gorakhpur”.

Action taken for Compliance: Letter has been issued by UPPCB on
01.10.2019 to M/s B.R.D. Medical College & Hospital (Nehru
Chikitsalay),  Gorakhpur for depositing the  Environmental
Compensation of Rs. 4.4115 Crore. Copy of the said letter is Annexed
As annexure-04,

. Issue covered in Directions of Hon'ble NGT: “The Distillery and
Sugar units of the industry have been found to be non-compliant. In
view of the facts found, the units need to be immediately closed by the
SPCB under Section 31(1)(c) of the Water (Prevention and Control of
Pollution) Act, 1974 in accordance with law in view of the
recommendations of the joint Committee”.

Action taken for Compliance: Direction u/s 33(A) of Water
(Prevention and Control of Pollution) Act, 1974 has been issued by
Board on 26.08.2019 to M/s K.M. Sugar Mills Ltd. (Sugar Unit)
Masaudha Motinagar, Ayodhya for not resuming operation without
Compliance of directions. The joint inspection Committee of CPCB &
UPPCB inspected the unit on 13.11.2019 & recommended that
keeping in view, the compliance of directions, the sugar mill may be
considered for resuming its operation initially on trial basis subject to
deposition of Environmental Compensation (EC) imposed by UPPCB.
Copy of the said inspection report is Annexed as Annexure-05.
Accordingly the said directions u/s 33A of Water Act, 1974 have been

e v it
wafgor AfTasl S

el (I

A

< 10, Ao is

— — ) 44, o
At h

Scanned with CamScanner




et
s

e

ﬂfh MUK -~ i

suspended on 21.11.2019 for trial operation of the unit for the period of
two months. Copy of the said letter is Annexed as Annexure-06.
Closure order has been issued by UPPCB on dated 04.10.2019 u/s
33(A) of Water (Prevention and Control of Pollution) Act, 1974 against
industry M/s K.M. Sugar Mils Ltd. (Distillery Unit) Masaudha
Motinagar, Ayodhya. Further on the basis of compliance found in the
joint inspection report of CPCB and UPPCB dated 26.11.2019. the
above closure order has been suspended on dated 04.12.2019 and
the unit has been allowed for the trial run of production for the period
of three months. Copy of the said inspection report is Annexed as
Annexure-07.

_Issue covered in Directions of Hon'ble NGT: “Report of UPPCB

dated 17.07.2019 (Pp 2087-2092) on the subject of environmental
compensation to be recovered from said 7 industries in Gorakhpur".
Action taken for Compliance: Environmental Compensation (EC)
has been imposed on the said 07 industries in Gorakhpur:-

Sl. Name of the industry ~ Amount of
no. Environmental

Compensation

1 | M/s Bharti Research and Breeding Firm, Rs. 6.1125 LAcs
FL-27, Sector13, GIDA, Gorakhpur.

5 | M/s Mother Shree Dairy, D-1/3D, Sector- Rs. 8.4 Lacs
13, GIDA, Gorakhpur

3 | M/s Alkane Construction Pvt. Ltd., FL- Rs. 4.25 Lacs
24, Sector-13, GIDA, Gorakhpur

4 | M/s Burnet Pharmaceutical Pvt. Ltd., FL- Rs. 12.875 Lacs
1, Sector-13, GIDA, Gorakhpur

5 |M/s Gorakhnath Agro Industries Pvt.| Rs. 10.1875 Lacs
Ltd., FL-20/27, Sector-13, GIDA,
Gorakhpur

6 |M/s Royale Savera Foods Pvt. Ltd., FL- Rs. 6.1125 Lacs
28, Sector-13, GIDA, Gorakhpur

7 |M/is Dr. Sandhu Hatchery, FL-28, Rs. 6.1125 Lacs
Sector-13, GIDA, Gorakhpur '

Copy of the said letters are Annexed as Annexure-08.
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l_li’lf(‘,lk has requested District Magistrate, Gorakhpur for recovery of the
Environmental Compensation (EC) imposed on industries by UPPCB.
Copy of the said letters are Annexed as Annexure-9.

M/s Dr. Sandhu Hatchery, FL-28, Sector-13, GIDA, Gorakhpur has
deposited environmental compensation imposed by UPPCB. At present
unit has improved its water and air pollution control system as per norms.
Hence, conditional consent has been issued under the provisions of
Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981.

Issue covered in Directions of Hon'ble NGT: “(ii) 23.05.2019 with
regard to Ramgarh Lake “........ We have considered the report. We are
of the view that in line with the order earlier passed on17.12.2018, a copy
of the report be forwarded to the Principal Secretary, Urban
Development, Uttar Pradesh who may furnish action taken report in the
matter within one month by email at judicialngt@gov.in........ "

Action taken for Compliance: UPPCB has requested Department of
Environment Forest and Climate Change, Government of U.P. vide letter
dated 06.12.2019 for directions from the Chief Secretary, Uttar Pradesh
to Department of Urban Development for filing the Action Taken Report
in Hon'ble NGT. Copy of the said letter is Annexed as Annexure-10.

Directions of Hon'ble NGT: “A Joint Committee comprising the
Secretaries, Urban Development, Environment and Forest and Irrigation,
Flood Control Department, Uttar Pradesh, UPPCB and the CPCB may
take further action in accordance with law, in the light of the report and
furnish an action taken report before the next date. The Nodal Agency
will be Secretary, Irrigation for coordination, compliance and furnishing
report to this Tribunal. The GDA is at liberty to furnish its view point to the
said Joint Committee. Review Application No. 47/2019 stands disposed
off ".

Action taken for Compliance: UPPCB has requested Principal
Secretary, Irrigation, Government of UP for constitution of the committee
in compliance of the order dated 24.09.2019. Copy of the said letter is
Annexed as Annexure-11.

In compliance of the Hon'ble NGT order dated 19.07.2019 & 24.09.2019
meetings held under the Chairmanship of Smt. Aparna U., Secretary
Irrigation & Water Resource Department, Government of U.P. on dated
25.11.2019 & 17.12.2019.
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S s fserastind The Chief Secretary, Uttar Pradesh may have it examined as to how electricity

connections are given without consent to operate merely on consent to establish and why tube wells are

being allowed to be dug without permission of the CGWA. An appropriate mechanism be evolved to -
remedy such illegalities in future anywhere in the State..........c..oue.. ... ”
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Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.com - Web Site: www.uppcb.com
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R Sl ﬁcld(:(;;?:i\-‘i t}::,ﬁﬁn?b' ba:-.‘i}} \‘:.’L’a erected to prevent polluting discharge damaging the
S : ©f. according to the SDM, the bandh was removed to check stoppage of flow of
the dml.n. The fjmm needs to be kept clean and jts flow need not be obstructed. An updatedjoiym inspection
report 1s required 10 be obtzined from 2 joint Committee of CPCB and the SPCB which issue will
henceforth be dealt with in 0.4 No. 399/2019, Mrs. Saraswati vs M’s Yash Paper Limited & Ors......
N " A joint Committee of CPCB and State PCB may take remedial action to ensure that the
lhura Drain is cleaned and freed from any industrial effluent or other pollutants. A status report in this
regard may be filed as already directed above by

;
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It is evident from the above observation, the ponding and obstacle of flow causes anaerobic
condition in the Tehura Drain, which also detoriating the water quality. Hence, the District Administration
may be directed to immediately removed all bandha made

ade on the Tehura Drain. Further, the major
contribution of waste water flow in Tehura Drain is due to M/s Yash Pakka Ltd. Hence, District

Administration in association with the unit (M/s Pakka Ltd.) may jointly carry out de-sludging of drain and
also make proper arrangement such as pucca drain and provide gradient to ensure free flow of water. The

District Administration may also ensure that waste water from the villages by the side of the Tehura Drain
is discharge only after appropriate treatment.
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JOINT INSPECTION REPORT OF ‘
M/s K. M. SUGAR MILLS LIMITED (DISTILLERY DIVISION), MOTI NAGAR,

AYODHYA, (FAI/ ABAD), u.p.

Joint inspection of Mfs K.M. Sugar Mills antul (Dr-tllluy Duvmon), Mot Nagarl,
Avodhya (Faizabad), U.P. was carried out on 04.02.2020 by the following ofticials from
Central Pollution Contiol Board, Regional Directorate (North), Lucknow and Uttar Pradesh
Pallution Control Board, Regicnal Office, Ayodhya-

1. Dr. Sarvesh Rai, Sci. 'C’, CPCB, RD (N)

2. Mr. Reetesh Kumar Maurva, AEE, UPPCB, Ayodhya

-

3. Dr. Ashutash Tripathi, RA-II, CPCB, RD (N)

1.0 Background

¢ The above inspection was conducted w.r.t. a letter from Chief Environmental Officer (Clrcle-
6), UPPCB dated 17.01.2020 wherein it was requested to verify the compliance of the
recommendations reported by a joint inspection (dated 26.11.2019) team of CPCB and
UPPCB.

o Earlier, the unit was allowed to operate for 03 months (after being directed to close its
operation from 04.10.2019) under reference to a letter from UPPCB dated 04,12,2019
subject to the following conditions to be complied by the unit -

I. The unit shall restrict the provision of spent wash storage to a maximum of 07 days.
II. Installation and commissioning of the CPU and the STP shall be completed immediately.
III. This revocation of the closure order is under consideration of order passed by the
Hon'ble NGT in the matter of Meera Shukla Vs Municipal Corporation, Gorakhpur & Ors.
(CA No. 116/2014).
IV. The unit shall immediately apply for consent to operate.,
V. Continuous compliance of provision of zero discharge facility.
VI. Deposition of environmental compensation of Rs. 56.7 lakh imposed on the unit within
one week,

2.0 General Observations
1. The unit is operating after closure for about two months (04.10.2019 to 03,12.2019) from
04.12.2019.

. The unit has produced 999905 9 B.L., 1323593.2 B.L. and 122303.7 B.L. of rectified spirit
respectively in the months of December, January and Febr uary till the date of inspection.
The unit has generated 10690 m®, 13487 m? and 1628 m® of spent wash in the same
duration.

. The unit has generated 7235.89 KL, 8876 8 KL and 970.9 KL of condensate and 1208.75 KL,
1723.75 KL and 203.75 KL of spent leese for per KL of rectified spirit rosp ectively in the
months of December, January and February tiii the date of inspection.

I

(O}

Joint Inspection of M/s K.M. Sugar Mills Dimited (Distillery Division), Moti Nagar, Avodhya
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3.0 Observations regarding compliance of above conditions stated by UPPCB

L. The_unit shall restrict the provision of spent wash storace to a maximum of 07
days
The unit had applied for consent to the UPPCE on 30.11.2019 and has proposed to produce

1550 KL/month of RS/Absolute alcohol.

¢ As per production data of rectified spirit and generation of spentwash provided for the
months of December, January and February; the unit is generating 10.5 KL (approx.
average) of spentwash per KL of rectified spirit.

* Assuming the unit operates at full proposed capacity of 1550 KL/month i.e., 50 KLD; average
spentwash generation will be about 525 KLD and considering the maximum 07 days storage
permission by CPCB the unit shall not have a lagoon of more than 3675 KL.

* It was informed that earlier the unit possessed a spent wash storage lagoon with a capacity
of 13024 KLD, which violated the directions of CPCB directions for spent wash storage
capacity of maximum of 07 days.

* During visit it was found that the unit has made partition in the larger lagoon and had
divided it into two parts (9524 KL and 3500 KL). The unit has informed that the smaller part
of 3500 KL (for maximum 07 days storage capacity) will be used. It was informed that the
larger lagoon will be dismantied or leveled (Pic. 1 & 2).

e Both the segments of the lagoon were partially filled with spent wash.

e It is evident that the structure to store spent wash for more that the permitted capacity of 7
KLD is still present in the form of a partitioned lageon and yet to be dismantled or leveled.

e A PTZ camera has been installed by the industry near the lagoon.

II. Installation and commissioning of the CPU and the STP shall be completed
immediately
Installation and commissioning of the CPU
e The unit has installed a CPU with a capacity of approx. 750 KLD for treatment of process
effluent such as MEE condensate, spent lees, plant leakage waste water ctc. The CPU
comprises of the following treatment units (Pic. 3 to 10) -

» [Equalization Tank » Multi Grade Filter

» Buffer Tank » Activated Carbon Filter

» 1IC reactor (Anaerobic > Filtered Water Storage/UF Feed
treatment System) Storage Tank

> Bio-Gas Holder » UV System

» Condensate Pit » Ultra-Filtration

» Extended Acration Tank »  UF Permeate Tank

» Secondary Clarifier » RO Plant-1

» Tertiary Clarifier » RO Plant-2

» Clear Water Storage Tank » RO Permeate Tank

> Sludge Pit » RO Reject Tank

» Bio-gas sludge Holding Tank

ToTt Tnspection 6F W75 KW, Sugar ills Limited (Distillery Division), Moti Nagar, Ayodhya

[Visit Date: 04.02.2020) ‘ Page 2 of @
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o The unit has provided electromannatic flow meter at the inlet and outlet of CPU (RO reject,
RO permeate, UV outlet), :
« Durlng visit the inlet flow maetar was running at 5.51 m?/h with total reading of 659.64 ™.

However, the meters were yet to be calibrated as the system been recently installed the CRU
Is under trial run,

« 1t was informed that 50% of the treated water from ACF will be treated through UV and used
for fermentation dilution and remaining 50 % will be further treated through UF and RO
Plant for use In cooling tower make up. RO reject will be fed to the MEE Plant.

e During visit the CPU was in eperation and samples were collected to verify the efiiciency of
the treatment system. Results of sample analysis are given below:

Parameters ‘ 7_';‘_“5.31{@6 Callection pbiﬁ?(EbUf i " Effect of CPFU |
I S Inlet ‘J'_i:_‘;—outlci treatment
pH , 73 728 | 1.02 times increase
‘(;E,':ylru\'rtivil)'5|1$/u132 .1 _‘}_53_‘-1" _ e 1286 i 1.18 times reduction
SS (mo/h) U s | ee | 102 times increase
Ts(ma/l) 1745 | 1342 | 1.3 times reduction |
TS (mg/l) I 1363 _\' T “1'1.22 times reduction
cob (mg/l)y -__ 7 3 .'*'—1_7_ :|__—- - 807 o | 3.88 times redun:_ti_giri
(BOD (mg/y | 2240 | 386 | 6.47 times reduction |

« The above results indicate that the CPU is effectively reducing the BOD and COD load of the
CPU feed. However, more reduction In the concentration of solids (suspended and dissolved)
chall be achieved once the trail run is over and the CPU is running at optimum efficiency.

e Sample from the aeration unit of the CPU was also collected and the result (MLSS - 2627;
MLVSS - 1825) indicated that a stabilized biological system has been maintained.

Installation and commissioning of STP

« The unit has installed a Sewage Treatment Plant (STP) with capacity 120 KLD for
treatment of domestic waste water generated form sugar and distillery plant and
residential colony. The STP comprises of following (Pic. 11 to 16):

- Qil and Grease Chamber > Secondary Tube Settler
» Bar Screen » Chlorine Contact Tank

» Equitization Tank » Multi Grade Filter

» MBBR Tank-1 » Activated Carbon Filter

» MBBR Tank-2

« During visit the STP was in operation and samples were collected to verify the efficiency of

the treatment system. Results of sample analysis are given below:

Joint inspection of M7s .M. Sugar Milis Umited (Disullery Division), Moti Nagar, Ayodhya
(Visit Date: 04.02.2020)
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(“m;:’“[ Sample Collection point (CPU) | Effect of STP ]
!

{ ; IR — e —
| Inlet g Outlet ! treatment

i e 8722 | e T
g ?l pH | 8.22 | 8.4 [ 1.05 times increase |
;% I Colour 30 | 25 [ 1.2 times reduction |
| Conductivity (uS/cm) 1082 i 1284 | 118 times increase |
= SS (ma/) 12.8 I ‘qas 1.49 Bmec reditetinr]
G/ S NN R I AL tlh:‘.}; :_t»(iULJL‘:I] ‘

cop imﬁi‘) i 311 | 34.1 { 1.09 times increase |

T 138 T — !

| BOD (ma/i) 13.8 | 14.4 { 1.04 times increase |

* The above results indicate that the not much of a change in the characteristics of the sewage
i at the inlet is being affected by the STP treatment, However, since the STP has just been
commissioned, more efficient collection of domestic waste water will ensure supply of
representative sewage at the inlet and, if the STP s operated proparly, compliance of the

discharge norms by the STP may be achieved gradually in the long run.

IV. The unit shall immediately apply for consent to operate
The industry has applied for consent to operate vide its letter no. KMSML/2019/95 date '
30.11.2019 {copy of the application provided to the joint team).

V. Continuous compliiance of provision of zero discharge facility
e The unit possesses MEE, CPU and STP to treat/manage the waste water (spent wash, spent
leese, condensate and sewage) generated in the processes and premises and ensure zero
liguid discharge.
*» The unit is generating 10.5 KL (approx. average) of Spent wash per KL of RS production. The
spent wash is managed by the following methods:
» Storage in lagoon
» Four effect falling film type and three effect forced circulation typa evaporator with
Capacity 650 KLD and evaporation capacity of 510 TPD.
. » Slope Fired Boiler (16 TPH)
¢ The unit is generating 6.7 to 7.9 KL (approx. average) of condensate and 1.2 to 1.6 KL
(approx. average) of spent ieese for per KL of RS production. A condensate polishing unit
(CPU} of 753 KLD has been installed, commissioned and set cperational (under trial run) by
the industry to manage the condensate and treat it to be reused in the processes like
fermentation dilution, cooling tower make-up etc.
= A STP has been instalied end made operational to manage the domestic waste of the
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F‘Cduged to Rs, 26.8 Lal-hlcmnnfonkal COmpensation of Re, 56.7 Lakhs has been revised and
* The unit has again m";: PV the UPPCB vige Its letter dated 21.01.2020.
reassessment gng rn;;u tor SSCNEION Vide fetter dated 24.01,2020 to UPPCE regaiting
rogarding this i nm-i C,J iClul'c:]tlon for further reduction of the EC, Any response from UPPCB
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4.0 Observat;
ion i T
The iﬂdustr; ha regarding display board at the industry
S not i LA A : o . .
enitrsncs. 10U installed display board with all the requisite information at the main

5.0 Conclusion
The compliance of condi

e ditions imposed by UPPCB vide letter dated .04.1.2019 is summarized
ﬁl(.) Conditien T Compliance Status
1 [The unit shall resq

tricﬁh_ep‘rwig;ﬁ'of spent | Not Complied

wash storage to a maximurm of 07 days. The larger part of the partitioned
lagoon, which shall have been
dismantled/leveled, is still intact and
can be used whenever needed.
However, the unit has informed that
the smaller part of 3500 KL (for

maximum 07 days storage capacity)
will be used.

I Installation and commissioning of the CPU and Compiied
the STP shall be completed immediately.

IIT | This revocation of the closure order Is under | NA
consideration of order passed by the Hon'bie
NGT in the matter of Meera Shukla Vs
Municipal Corporation, Gorakhpur & Ors. (OA
No. 116/2014).

IV | The unit shall immediately apply for consent to Complied
operate,

Vv Continuous compliance of provision of zero | Complied
discharge facility.

VI | Deposition of environmental compensation of | Not Complied

Rs, 56.7 lakh imposed on the unit within one | EC revised to Rs. 26.8 Lakhs and the
week. representation raised by the unit stil!
under consideration by UPPCE,

Joint inspection of M/s K.M, Sugar Milis Limited (Distillery Division), Moti Nagar, Ayodhya
isi 1 04.02.2020
(Visit Date: 04 20) w}'] ) S
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5.0 Recammendations

M/s K. M e 1o ,
\ M. Sugar Mills Limited, (Distillery Division), Moti Nagar, Ayodhya (UP) 1S

wash storage capacity and deposition of EC conditions.

yet to comply
Vith the restricted spent The unit may

be directed tg —
() D?posit the EC in compliance of UPPCB direction.

(2). Dismantle the excess spent wash storage facility.

{3). Complete the remaining works in the CPU and STP like calibration of flow meters and
construction of sludge drying beds and collection pit immediately. The CPU/STP shall be
operated to achieve desired quality of treated wastewater to be reused for designated
purposes,

(4). Install display board at the entrance of the industry premises with all the requisite

information like online data and water/air emission data and solid waste generated in the
factory.

Joint Inspection Team Members & Signature

1. Dr. Sarvesh Rali, Sci. *C’, CPCB, RD (N)

2. Mr. Reetesh Kumar Maurya, AEE, UPPCB, Ayodhya <;1.Tz;?§_%;;”«§°c’5c

3. Dr. Ashutosh Tripathi, RA-II, CPCB, RD (N)

Toint Inspection of M/s K., Sugar Mills Limited Totstillery Division), Motl Nagar, Ayodhya
(Visit Date: 04,02.2020)
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J.¥. Pollution Controj Board, 5
Building No. TC-12v,

Vibhutikhand, Gomt; Nagar

Lucknow- 226010
Y- £<c0U10

K.M. Sugar Mills

Factory & Works : pO. Motinagar.224201, Dist. Ayodhya (U. P)
Phone ; 7571000692,
CiN No.:.L15421UP1971PLC

Mg

003492

0o ~ 4

Emait : director@kmsugar.com

GSTIN No.:09AAACKS55450177

2

C‘/ Pe W\M«—j. M‘;H ﬂ (re”

G;,E";é;,,ﬂ" Date: 22.05.2020
J rw) 6{;11/\»\»'(/

"2 o5\ 2020 -
(W10 o THO RISV
[ wata)

MI&*MM Sugar Mills Ltd (Distiliery Division] on

ECimpoesed by UPpPCB

Dear Sir,

This i

n reference to your Lelter No. H~‘16614/C-6/Sahmati)al/0l/Ayodhaya/ZOZO,

adated 21.01.2020 imposing EC/Penalty amounting Rs.26.80 Lac on K. Sugar Mills Ltd
Distillery Division). In this connection, we have already submitted our representation
on dated 27.01.2 020, and we had deposited Rs. 5,00,000/-under protest with UPPCB

against EC imposed,

After joint inspections on dated 22.02.2020 of UPPCB and CPCB, we have got consent
from UPPCB on dated 29.02.2020 based on that report further our unit s running with

100% comphance as per the norms,

ftis requested please review and waive the Environment compensation, imposed vide
ietter-dated 21.01.2020 on K.M Sugar Mills Ltd (Distillery Division), on the basis of the

above joint inspection report.

Thanking You
[ ( "'G Yours Faithiully
o K.M. Sugar Mills Limited (Distillery Division) Y
/'/—/f—y/ ’ P t’ )
- & U 7 -
TR P ’ Q'
/9[ 20 Y
) [

. The Member Secretary, UPPP(CB, Lucknow

Encl: as above

7 P
{Authorized Signatory)
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13, Date: 24.02.2020. .

The Chief Fnvironmental Officer
Circle-06, U.P. Pollution Control Board,
Building No., TC-12V

Vibhuti Khand, Gomti Nagar

Lucknow- 226010

Ref: UPPCB letter No. HA6614/C-6/Sahmati Jal/01/Ayodhaya/2020 dated 21-01-2020,and
Representation of K M Sugar Mills Ltd (Distillery Division) dated 24.01.2020.

SUR: Representation by the K.M Sugar Mills Ltd (Distillery Division) on EC imposed by UPPTE,
and in relation to depositing Rs.500000/- under Protest

Dear Sir,

This is in reference to your Letter No. H46614/C-6/5ahmati Jal/01/Ayodhaya/2020, dated
21.01.2020 imposing EC/Penalty amounting Rs.26.80 Lac imposed on K.M Sugar Mills Ltd
(Distillery Division). In this connection, we already submitted our representation on dated
27.01.2020, and we are depositing Rs 500000/- in under protest in UPPCB, it is requested
please revise the EC letter on dated 21.01.2020. We submit our representation as under.

1. The company has already deposited an EC of Rs. 2.00 Lac on 20.11.2018 based on defauits as
observed by UPPCB at a rate of Rs 50,000/- per day defaults.

2. The company has also deposited on Environmental Compensation (EC) of Rs. 36.50 Lac under
protest for the period 17.11.2018 to 28.01.2019 i.e. 73 days at the rate of Rs. 50,000/- per ©3y.
The detailed representation in this regards has already been cubmitted vide the letter no. nil
dated 15.02.2013. We are not aware of the mechanism opted for calculation of EC but we have
come to understand that the penalty on medium scale industries is Rs. 20,000/- per day for the

period of violation.

3. After our representation on dated 05.12.2019 in connection with recalculation of EC, we
received revised EC letter datad 21.02.2020 of Rs. 26.80 Lac, but our comnplete represenialion
considered in this connection we would further wish to submit that.
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(a). After closure from 28.01.2019 to 22.03.2019, the industry reopened on 25.03.2019 aftar
satisfactory compliance and inspeciion of the Board and the Industry was allowed time to
comply with the rest of the direction. Thereafter since 25.03.2019, we have been continuously
complying with the direction have as mentioned in this letter. Digital cameras have been
installed, which has been transmitting photographs on UPPCB /CPCB server. The industry has
also been inspected by the Regional Officer of the Board on 04.07.2019 and we have never
been informed about any violation /non Compliance by the regulatory authority during the

period of 25.03.2019 to 04.07.2019 and therefore there does not appear to be any case of non

violation during this period and no further liability of falls on the industry.

(b). The online data record which has been transmitting to UPPCB/CPCB server from dated
25.03.2019.1011.07.2019, is here attached -

Jc). The water test reports from NABL Accredited Laboratory between 25.03.2019 to 11.07.2019
are here attached.

(d). As per our representation and Inspection report of Regional Officer of the Board, there is no
adverse report during the period from 25.03.2019 to 11.07.2019, therefore please consider our
representation for recalculation of EC. We have deposited of sum of Rs.500000/-only vide RTGS
Transection ID UTR No$allth h2eRac 20 w942 Bdated 24.02.2019 in favor of Uttar
Pradesh Poliution Control Board, Lucknow(U.P)

The industry is fully committed to its responsibility towards a robust environmental
management system and has complied with all the recommendation as may have been made/
given by the regulatory authority and also through third party assessment.

Thanking You
Yours Faithfully

K.M. Sugar Mills Limited (Distiliery Division)
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